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THE BENARLS HINDU UNIVERSITY (AMENDMENT
ACT, 1951

No: LV or 1951

= An Act 'urther to a.mend the Benares I—Imdu Un1vers1ty Act,

1915
[20th October, 1951}

BE it enacted by Parliament as folloWs -

- 1. Bhort title and commengement. ~~(1) This Act may be called the
: Benares Hindu University (Amendment) Act, 1951.

(%) Sections 15 and 16 shall come into force at once anc}__tllgglremmmg_
. provisions of this Act shall come into’ force on' such date”as the Central
. Government may, by- notification in the Official Gazette, appomt and.
" different dates may be appointed for different provisions.

. 2. Substitution of certain expressions for certain otheér expressions in
Act XVI of 1915.—In the Bepares: Hindu University ‘Act, 1915 (herein-
. after referred to as the principdl Act), whenever an expression mentioned
:in column 1 of the Table hereunder occurs then, unless otherwise expressly-
.. provided in this Act, there shall -be substituted therefor the expression”set
- opposite to it in*column 2 of the said Table.

TABLE .
v o - ’ 2
Benares . . K Banaras
Council . : Executive Council
- Regulations . ) -'Ordinances

Senate ' L : N Academxc_ Councﬂ )

. 3. Substitution of new sections for sections 4 5 and 6 in Act XVi ot
1915 —TFor sections 4, 5 and 6 of the principal Act the followma sections
-shall be substituted, namely — B}

- 4, University open to all classes, castes and “creeds.—The Uni-
versity shall be open to persons of either sex and -of whatever race,
creed, caste or ‘class, and it shall* not be lawful for the University
to adopt or impose on dny person-any test  whatsoever  of religious
belief or profession in order to entitle him to be admitted . therein, as
a teacher or student ,.ov to hold any office therein, or to graduate
thercot, or to enjoy or exercise any privilege thereof, except in res-
' pect of aiy particular benefaction accepted by the University, where

- such test is made a condition thereof by any testamentary or -other
. instrument creating such benefaction:

Provided that nothing in this section shall be deemed to pre\;enh
religious instruction_ being given in the manner prescrlbed by the
Ordinances to those who have consented to receive if.

..

- Price annas 2 er 3d ’

488—&\&—9#13.
d BI- f:vs;,m ot ;.1'7 //5/-1/’3 ﬂa—z/—ﬂ Gy, - o,f&.dut

~—r
Ms“/, Ve T, Sec-T; P- 434




Benares Hindu Unwe;szty (Amendmant) o [Ac'r LV

T4AT Powers of the Unwcrszty —The Umvelsxty shall have tbe

following powers namelv —_ .

ey

(f) to provide fo: 1nstruct1on in such b1anches of learmug, as
~the University may think fit, and to make provision for research
~and for the advancement and dissemination of knowledge

(2) to promote Orientd) . s;tudles and- in paltlculax Vedic.
Hindu, Buddhist and :Jain studies, fmd to give instruction in
Hmdu rehglon and to impart moral and physical tr alnmg,

“(3) to hold examinations and -tc graut an-d confer degrees and
other academic distinctions to and.on persons. who— - -

(a) shall have pu1sued a course of study in the Umver
sity. or in an institution maintained under sub- sectlon (1) of
section 15 or admittel to the privileges of the \mwrmtv
under sub-gection (2) of that section, or-

» (I} are-teachers i1 educational institutions, under. con-

- Qitions laid down in the Ststutes and the Ordmances and -

shall have passed the exammatwns of the University under
like. conditions, or .

(e) being women, shall have pursued a Ccourse of private
‘study ‘and shall have passed the examinations of the Iniver.
sity. under conditions. laid- down in the Ordinavces:

(4«) to confer honorary degrees or othel distinctions in tbe ;

manper laid down in the Statutes

(5) to grant such diplomas to, and to prov1de such leotureb
.and - instruction for, persons not bemg membets. of the University.
as the University may determine: .

(6) to co- Opexate with other Un\efsities and authorities iy
,such mannér and for such pulposes as the - University may
determme ‘

(7) e matltute p)ofGS:nhhlpq realeNhlps lecturerships and
other teaching posts required by the University and ta’ appomt

persons to such professorships, vesderships, Iecturershlps and‘

r)ther posts ;.

(8) 1o institute and award fellowships (mcludmg travelling
fellowships), scholarships, studentships. exhibitions and prizes in
'accmdance with the Statutes and the Ordinances;

(9) to institute and maintain Halls and hostels and o recog:
nise’ piaces of reSIdence for students of the- Unlver51ty, ) .

(70) to demand and receive such fees dDd other charges ns
may be prescribed by the Ordmances .

(11) to supervise and cbntlol the res1dence ‘and o ugulate
the: dlsmplme of students of the Umve1s1ty, and to make arrange-
-rnénts for promoting their health ;.

{12} to make special ‘arfangements in wspeot of the ms;m—:nce
disci rlme and teaching of women students : T
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R %)) to ‘create administrative, mmlsterlal ‘and other necessa.ry
nosts and to. make .appointments thereto; and. :

(14) to.do all such other acts and things, whether incidental
to the powers aforesaid or not, as may be l"(]lllSlte in order to -
- further the ob]ects of ’che Un1vers1ty .

5. Visitor. —~(1) The President of Indla shall be the Visitor of the
Umversxty

(¥) The Visitor shall have the rxght t,o cause an 1nspectlon to be -
made by such person or persons as he may- “direct, of the University, its
‘buildings, laboratories and eqmpment and of any institution maintain-
ed by the University, and also of the examinations, teachlng and other
work conducted or done by the University and to cause an inquiry to

be made in like manner ir 1espect of any matter connected with the
Umvemlby ’

" (3) The szxtor shall in every case glve notxce to the- Umvers1ty
of hig intention to cause an 1nspect10n or inquiry to be made, and the
U.iiversity shall be entitled to appoint a representative who shall have
tho rlght to be present and be heard at such’ msp.ecmon or inquiry.

S (4 The Visitor may address the Vice-Chancellor with reference to
the result of such inspection and inquiry, and the Vice-Chancellor.
_shall communicate to the Executive Council the views of the Visitor
with such advice as the Visitor may oﬁer upoh the action to be taken
thereon

: (6) The Executive Couneil shall communlcate through the Vice-
Chancelior to the Visitor such action, if any, as it is propesed to take
or has been taken.upon the result of _suc_:h inspection or inquiry.

(6) Where the Executive Council does not,. within a reasonable

- time, take action to the satisfaction of the Visitor, the Visitor may,
after considering any explanatlon furnished or representatlon made’ by
the Executive Council, issue such directions as he may think fit and
the Fxecutive Council-shall be bound to complv w1th’snch directions.

(7y- Wlthout pl&]udlce to the foregoing provisions of this section
the Visitor may, by order in writing," annul any proceeding of the

University which is not in conformity with this Act, the Statutes or
the Ordinances:

Provided that before méking ‘any such order, he shall call upon
the- University to show cause-why such an order should not be made

and if any cause iS shown within a reasonable time, shall consider
the same. :

6. Chief Rector aend Rectnre'—(i) The Governor of the State of
Uttar Pradesh shall be the Chief Rector of the »Ul’llVGlSltV '

(2) Such persons, as may be appomted in this behalf in accord- '
ance with the Statutes, shall be the Rectors of the Unwersﬂ;y ”
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4, Substitution of sectior 7.in Act XVI of 1915.—For section:7 of the
. prineipal Act, the following qectlon shall be: substituted, namely _—

“7. Officers and authontws of the University.—The followmg shall
be the ofﬁcers and authorities of the University:—

OFFICERS OF THE UNIVERs;TY

(i) The Chancellor A

- (it) The Pro- Chancellor

* Providéd that until one of the two Plo (Jhancellms holdmg office at
the commencement of the Benares Hindu University = (Amendment)
“Act, 1951 ceases to.hold office, there: shall be two Pro- (;hancellors,

(1) The Vice- Chancellor
" “(iv) The Pro-Vice-Chancellor,
- (v) The Treasurer,

. (vi) The Reglstrar

(v#f) The Deans of the Facultles, and

(viit) Such other persons in the service of the University a8

may be declared by the -Statutes to be the oﬂicers of the
: Ilnix'ersity. .

, AUTHORITIES OF THE UNIVERSITY
{i) The Court, . .
(i) The Executive Councll
" (iii) The Academic Counc11

e

(tv) The Standing Commlttee of the Academlc Councﬂ o
(v) The Finance Commlttee, .
(vi)- The Faculties, and

(vit) Such other authorities as may be declared by the
Statutes to be authontles of the Umversltv ) .

5. Amendmen; of section 9, Act XVI of 1915 —ln sec'mon 9 of the
pnnclpal Act,—

®
(a) in sub-section (1),—

(i) the words ‘it administrative mattels, shall be omitted;

(it) for the wordg and brackets “the Senate (save when the
Senate has acted in accordance with powers conferred on it under
this Act, the Statutes or the Regulations)'’ the words and brackets
‘“the Xxecutive Council, the Academic Council and the Standing
- Committee of the Academic Council (save when these authorities
. have acted in accordance with powers conferred on them under
this Act, the Statutes or the Ordinances)’’ shall be substituted: -

(b) sub-section (2) shall be omitbéd.
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* 6. Amendment of section 10, Act XVI of 1916.—For sub-section (1). of.
. section 10 of the ‘principal Acb bhe followmg sub- sectlon shall be substi- -

. tuted namely:—

“( The Executive Councll shall be the executive body of the

Umversxty , N

7. Amendment of-section 11, Act XVI. of 1915, ——In sectlon 11 of the
‘ pnnclpal ‘Act,— i

(@) in sub-sectic;n (1) the word ‘‘entire’’ shall be -omit’oed; E

(b) sub-section (2) shall be omitted.

8. Améndment of section 12, Act XVI of 1915.—For section 12 of the

. principal Act, the following - S(etlon shall be substituted, namely: —

“12. The Standing Committee of the .Academic Council.—There g
shall he a Standing Commitfee of the Academic Counecil which shall-

exercise such powers and perform such duties as may be vested in it
by the Statutes.”

9. Amendment of section 13 Act XVI ‘of 1915. —-For sub- sectlon (1) of

“gection 13 of the principal Act the followmg sub-section shall be substi-
.__g‘t‘,uted namely :—

-

1) Thu accounts of the University shall onee at ledst in every.

vear and at intervals of not more than fifteen months, be audited by -

~ the Comptroller and Auditor-General of India.’,

. 10 Amendment of section 14, Act XVI of 1915.—Tn section 14 of the

“principal Act, for the words “bhe States" the word “Indla shall . be
-substituted.

. 11. Amendment of section 15, Act XVI of ‘1915. --I11 section 15 of the
principal Act,—

. (a) in sub- sectlon (1), for the words. ‘‘institutions in Bendres’-’ the
words ‘‘instifutions ineluding High Schools, within a radius of fifteen

mil'es from the main temple of the Univérsity’” shall be substituted;

(b) in sub- section (9), for the woids ‘institutions in Benares” the
words “‘institutions including High Schools Wlthm the aforementloned
limits’" shall be substituted.

12. Amendment of section 16A, Act XVT of 1915. -—In section 16A of =

the principal Act, after the word “fund” the words ““or prov1de such
insurance scheme’’ shall be inserted.

"13. Amendment of Sectlon 17, Act XVI of 1915.—1In section 17 of ’ohe
principal Act,—

(i) for sub section (1) the following sub_—section shall be substitut-
ed, namely:— . .

. (1) Subject to the p10v1510ns of this Act, the Statutes may

provide for all ot dny ol the following matters, namely:—

(a) the constitution, powers and duties of the Court the

" Fxecutive Council, the Academic Council, the Standmg

Committee of the Academic Counml the Finance Commitfee

and such other bodies,. as may be deemed " necessary ‘ro
constitute from time ‘to tlme

L.




" Benares Hmdu U zlfuerszty (Amendment) [acr Lv
(b) the election and continuance in-office of the members _
of the said bodies, .including the continuance in office of the
first members, and the filling of vacancies of members, and .
all other matters- relative to those bodies for whxch it may be .
necessary or desirable to pmvxde

-

(¢) ‘the appom’rment, ‘powers and dutles of the ofhcels
of the University;

(d) the constitution of u. pension -or p10v1dent fund and
tbe establishment of an insurance scheme for “the. benefit of
" the. ofhcers, teachers and other employees of the University;

(e) the confelment of honomrv demees

(N the withdrawal of degrees, dlplomas, celtlﬁcates and
other academlc dlstmctlons '

(9) the establishment and abolition of Fanultles Dopmt
ments, Halls Colleges and institutions;

(k) the conditions under which colleges iad other insti-

tutions may be admitted to the privileges of the Un1vers1t5 )
‘and the withdrawal of such, privileges;

, (i) "the institution of fellowshlps, scholarshlps, studenta
» ships, exhibitions, medals and prizes; and

(G) all other matters which by this Act are to be or may
bé provided by the Sbatu’oes "y :

(u) for subsections (3) 4) and (56), the 'fo\lowing sub-sections
qhall be substltnted namely:— _ T
*(8) The Court. may, from time. to time, make new or.
additional Statutes or may ‘amend or repeal the Statutes-in
‘the manner hereinafter in this section provided.

(4) The Executive Council may- propose to the Court the
- draft of any Statute to be passed by the Court, and such
) draft shall be considered by the’ Court at its next meeting.

, (6) The Court may approve any such draft as is refened_
to in sub-section (4) and pass the Statute or reject it or re-
turn it to the Executive Council for reconsideration, either in

whole or. in_ part, together with any amendments which the
Court may suggest

" Provided that the Executive Counecil shall not = propose

" the draft of any Statute or of any amendment of a Statute

affecting. the status, powers or constitution of any existing

authontv of the University until such .autherity has . been

o given an opportunity of expfessing an opinion upon the pro-
.- posal, and any opinion so expressed shall be in wntmg and

shall be considered by the Court. ) .

(6) Any meémber of the Court may propose to the Courb
_the draft of any Statute and the Court may either reject the
proposal or refer such draft for consideration to the Executive
Council, which .may either reject the proposal or submit the
d1 aft to the Court in such form as the. Executive Council may

v
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Benares Hmdu Umvewsdy (Amendment) 7

case of any draft so subnntted as they apply in the -case of
a draft propOsed tn the Court by the Executive, Couneil.

(7) Every new Statute dr.addition to the Statutes or any
amendiment or_ repeal of a Statute shall require the previous

approval of the Visitor who may sanction, disallow or remit
it for further consideration.’

14». Substxtuhon of new sections for sections 18 and 19 in Act XVI of

- 1915.—For sections 18 and 19 of the punmpal Act, the following sections
sshall-be substituted, namely: —

“‘18. Ordinances.—(1). Sub]ect to ‘the p10v1s10ns of bhls Act and

the Statutes, the Ordinances may -provide for all or any of the following
. wmatters, nunely: —

(@) “the adrnission of stlldents to, . the Umversn;y and their
enrolmenteas such; . .

. (b) the ~ourses of study to be laid down for all degrees; dxp
lomas and certificates of the Umversﬂ;y,

{¢) the degrees, diplomas, certificates and other academxc dxs
tinctions to be awarded by the Uuiversity, the qualifications for

the same, and the meansg to be taken velating to the granting:and
obtaining the same;

(d) ‘the fees to be charged for courses of Study in the Univer-

sity and for admission to the exanmldmons degrees and diplomas
ot the Umvexsxtv,

(e) the conditions of the, ’1W&1d of fellowthps scholfushlps,
studentships, exhibitions, ‘medals and prizes;

(/) 'the conduct of exarminations, including the terms of office
cand manner of appointment and the duties of e‘mmm]ng bodies,
sxaminers and moderators;

(g) the mamtenance of dlsclphne &mong the students of the
University;
(h) thé conditions of res1dence of students at (;be Umvelsxtv

(i) the special arrangements. if any:' *which- rhay be made for
the residence, <;11~.01p]me and - teaching of women studeénts,

and
‘the preseribing for them of -special courses of qtudv

({) the giving of religious instruction:

(k) the .emoluments and the terrns and (,ondltlons of ‘service
of “teachers of the University; S

(1) the management of Colleges and other {nstitutions founded
or maintained 1)nd€=1 qnbpsectlon (1) of -section 15

() the supervision and inspection of Colleges and ojt,het ms-

. tltutlons admitted to privileges of the Umversmy under sub-see-
" tion (9) of seetion 15 and

{n) all other matters which by this Act or the btfxtute.~a are to
he or may be provided for by the Ordinances.

(4) The Regulations of the University as
‘before the commencement of the Benares Hindu University (Amend-

approve, and the provisions of this scotion shall apply in.the

in force imme. ilately

ment) Acl, 1951, shall be deemed to bp the first Ordmanees made, .

under this section. . ;

- (3 The said O1dmance= mav be amended repealed or sdded (o
at any time by the Executive Council:



-+ ‘such meeting, it shall cease to have effect.
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Provided that— o

(i) no Ordinance shall be made affecting the conditions - of
- residence or discipline. of students, except after consultation with
the Academic Council; : : ‘ ' -
(i) no Ordinance shall be made— _
(@) affecting the admission or enrolment of students or
prescribing examinations to be recognised as equivalent to .
the University ‘examinations, or . ‘

. (b) affecting the conditions, mode of appointment:or duties
: of examiners or the conduct ov standard -of examinations or
any course of study, ' : '

unless a draft of such Ordinance has been proposed by the Academic
Couneil. g . . . '

" (4) The Executive Council shall not have power to amend any
draft proposed.-by the’ Academic Council under the provisions of sub-
section (3) but may reject the proposal or return the draft to the

- ‘Academic Council for reconsideration ;. either in whole. or in part, to- -
gether with any amendments which the Fxecutive Covn<i wmay ~
suggest. . ‘ ’

(6) Where  the Executive Council has rejected the draft of an
Ordinance proposed by the Academic Council, the Academic Council
may appeal to the Central Government and the Central Government .
‘may, by order, direct that the proposed Ordinance shall be laid before
- the next meeting nf the Court for its ‘approval and that pending such -
approval it shall have effect vfromvsuc'h date as may be specified in the

order: -

.

"+ Provided that if the Ordinance is not approved by the Court at

(6) AllL Ordinances made by the Executive Council shall be sub-
"mitted, as soon as may be, to the Visitor and the Court, and shall be
considered by the Court at its.next meeting and the Court shall have
power, by a resolution passed by a majority of not less than two-thirds
‘of the members voting, to cancel any Ordinance made by the Txecutive:
Council. and such Ordinance shall from. the date of such resolution
" cease to. have effect. T, :

_(7) The Visitor may, by order, direct that the operption of any
Ordinance shall be suspended until he has had an opportunity of exercis-
ing his power of disallowance, and. any order of suspension under. this.
sub-gection shall cease to have effect’ on the expiration of one month
“from the date of such order or on the expiration of fifteen days from
the date of consideration ‘of the ®rdinance by the Court, whichever
period expires laber. : o ’

 (8) The Visitor may, at any time after an Ordinance has been
considered by the Court, signify to the Executive. Council his dis-
allowance of such Ordinance, and from the date of receipt by the
Executive Uouncil of intimation -of such disallowance, such Ordinance.
shall cease to have effect. - - ’ : .
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19. Power to make Regu‘latidn&——(l) The sauthorities of the
University may make Regulations consistent with this Act, the
Statutes. and the Ordinances— - .

. {a) laying down the procedure to be obsérved a.t their meetmns 7
and the number of members reqmred to form a quorum;

(b) providing for all matters which by this Act, the- Btatutes
cor the Ordinances are $o be prescribed by Regulations; and P

{¢) providing for all matters solely concerning such authorities .
or commnittees appointed by them and not prov1ded for by this -
~ Act, the Statutes or the Ordinances. -

{®) Every authorlty of the University shall miake R(wulatlons
providing for the giving of notice fo the members of such authorlty of
the dates of meetings and of the business o bs considered at meetings

“and for the keeping of a record of the proceedmgs of meetmgs

(3) The Executive Council may direct the amendment, in such
mannsr as 1t may specify, of any Regulation made under thls section
or the annulment of any - such Regulatlon

Provided that any authority of the University which is dissatisfied
. with any such direction may appeal to the Court ‘whoge decus;on m
the matter. shall be final.

19A. Conditions of service of o/ﬁce'rs ond teachers ———(1) Every
salaried officer and teacher of the University shall be appointed under .
& written contract; which shall be lodged with the University and & .

" “copy of which shall be furnished to the officer or tescher concerned. * -

(2) Any dispute arising out of a contract between . the Umvelslty

and any of its officers or teachers shall, at ‘the request of the officer or

" teacher concerned or at the instance of the Universiby, be referred to a
" Tribunal of Arbitration consisting of one member appointed by the
Executive Council, one member nominated by the officer or teacher

concernad and &n urupire appomted by the Visitor, and the decxsxon of
the Tribunal shedl be final.”

-15, Temporary provision for amendment of Statutes —The Central
Government . may, by notification in the Official Gazetté, make such .
adaptations and modifications .in the Statutes in force immedistely before .
. the commencemnent of this Act as in its opinion msy be neeessary or
expedient to bring the provisions of the Statutes into accord with the
provisions of the principal Act as amended by this Act;

Provided that nothing in this section shall be deemed to empower the
Central Government to msake any sdaptation or modification of any such

Statutes after the explratlon ‘of ‘three months from the commencément of
this Act.

16. Transxtxonal provisions.—Any ofﬁcer or authonty,of the Unrvers1ty

. exercising any funetions under the principal Act, immediately before the

commencement of this Act, shall continue to exercise such functions unti
the correspording new officer or authority is appointed, elected or -constitut-

. ed in accordance with the provisions of the principal Act as zmended by
. this- Act or the Statutes as adapted or modified under this Act

GIPD—81—832 M of Law—8-2-52-4000






